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government can keep these 150 
million people in perpetual fear. The 
all-powerful government can also 
deny my request for a judicial en-
quiry. But no one can deny me my 
right to shed tears for them.

That is what I am going to do by 
starting my fasts on July 20 at 9 A.M. 
and continue it till this most humble 
and modest demand for a judicial en-
quiry ]s met. I seek support from 
all the honourable members of this 
House.

S O M E  H O N . M E M B E R S : W e  e n -
t i r e l y  s u p p o r t  it .
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TOBACCO BOARD (AMENDMENT) 
BILL—contd.

MR. DEPUTY-SPEAKER: The
House will now resume further consi-
deration of the following Motion 
moved by Shri Mohan Dharia on the 
17th July, 1978, namely: —

"That the Bill to amend the To-
bacco Board Act, 1975, be taken
into consideration.”

Dr. Ramji Singh was on his legs. He 
will continue his speech.

SHRI JYOTIRMOY BOSU (Dia-
mond harbour): Mr. Deputy
Speaker, Sir, I seek quidance from you 
on one point. I want to know how 
these notices under Rule 377 are select-
ed. I want to take only half a minute 
on this..

MR. DEPUTY SPEAKER: Order
please. Kindly resume your seat.

SHRI JYOTIRMOY BOSU: Mr.
Bansal, Deputy Secretary of the De-
fence Ministry is found connected 
with some espionage activities.

MR. DEPUTY-SPEAKER: You
please allow Dr. Ramji Singh to 
continue his speech.

SHRI JYOTIRMOY BOSU: I want 
your guidance, Sir.......

MR. DEPUTY SPEAKER; You seek 
the guidance of our hon. Speaker; 
you may see him in this chamber.

SHRI JYOTIRMOY BOSU: Short 
Notice Qutstions are not admitted. 
Calling Attention Notices are not ad-
mitted.

MR. DEPUTY-SPEAKER- Dr. Ram-
ji Singh.

SHRI JYOTIRMOY BOSU: I seek 
your guidance, Sir...

MR. DEPUTY SPEAKER: Mr. 
Jyotirmoy Bosu, I  am not in a position 
to give you any guidance or inspira-
tion.



SHRI JYOTIHMOY BOSU; Then, 
can you say, tomarrow, Sir?

MR. DEPUTY-SPEAKER: May be, 
I don’t know.—Now, Dr. Ramji 
Singh.
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[*To TWnfrftff]
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SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : Sir, tobacco happens to be 
one of the most precious cash crops 
that the country produces. We have 
mainly tobacco, cotton, sugarcane and 
jute as very important cash crops. The 
trouble about tobacco is once the gro-
wer produces it—Mr. Deputy Speaker 
you come from that area and you 
know it very well—that the entire busi-
ness is in the hands of foreign £*nd 
Indian monopolies, especially in the 
hands of foreign monopolies, and the 
growers and consumers are exploited 
continuously year after year.

Sir, the tobacco scientists and foreign 
buyers confirm—although the local 
buyers say something different and 
give cock and bull stories—that the 
quality of our tobacco compares very 
favourably with the quality of tobacco 
produced in the States, Rhodesia and 
other good quality tobacco growing 
countries. Yet, inspite of this fact, in 
a recent good year when the tobacco 
prices did not crash according to the 
American Agriculture Deptt. bulltein 
when we see the comparative chart we 
see what. Out best variety tobacco, 
viz., flue-cured Virginia tobacco which 
is very well comparable with Ameri-
can and Rhodesian variety, the price 
fetched is average Rs. 8 per kg. The

prices fetched in Yugoslavia, Italy and. 
Germany, tobacco are Rs. 26, Rs. 28 
and Rs. 32 respectively. I have given 
the complete chart to Tobacco Board. 
How can we continue? Are we still 
under the colonial rule that we conti-
nue to sell our raw-material for a song 
and buy their finished products at 4 
times or 10 times of the cost?

Unfortunately, the whole business is 
directly or indirectly controlled by 
India Tobacco Company and they 
have a powerful lobby in Delhi operat-
ing among politicians as well as tvil 
servants. The number of boys who 
have been given employment by the 
ITC in their different branches who 
are connected with politicians tn d  
senior civil servants is a matter which 
Ministry should find out and exactly 
gauge how much they ar<* penetrating 
in their operation. This India Tobac- 
cco Company is a veteran economic 
offender. They were caught doing in-
voice manipulation. In this case, the 
manipulation is more done in 1 vut! 
than in cash. They send the best 
quality of flue-cured V irginia tobacco 
to their sister concerns an d  invoice 
them for inferior grade, while for 
these Indian companies they give th>- 
inferior quality tobacco and invo ice  
them for the best quality tobacco. 
Therefore, there is criss-cross cutting 
in invoice manipulation. Mr. Agrawa) 
understands it. I expect that the Ex-
cise and Agriculture Ministries should 
keep an eye on this. And they are 
going in for labour saving devices, re-
trenching hundreds of people. They 
are so powerful. Recently there was 
an election of Vice-Chairman of To-
bacco Board. I have nothing against 
the present Vice-Chairman as such. 
But the man who was contesting--Mr. 
Sivaiyyah—has been from the very 
beginning the spokesman of the tobac-
co growers. He fights vociferously 
and sincerely. That is what Interests 
me. My point is: What this India To-
bacco Company did? The man called 
Appiayya, who i6 the India Tobacco 
Company's Chief Executive in Guntur, 
offered money to one of the members 
of the Tobacco Board. I would not
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mention his name because that man 
will be in great trouble. If the hen. 
Minister give? me an assurance that 
aa enquiry in camera it conducted, I  
can prove that money was offered to 
that particular member to vote against 
Mr. Sivaiyya and vote in favour of 
the man who had been sponsored by 
the I.T.C.

AN HON. MEMBER: Was Mr. Siva-
iyya defeated?

SHRI JYOTIRMOY BOSU: Mr. ? v- 
aiyys was defeated by one vote. This 
is how the Indian Tobacco Company 
is functioning. Therefore, it is a 
matter which should be taken up and 
an enquiry be conducted in camera at 
which I expect I would be able to 
produce some witnesses. The Minister 
should see how they are functioning.

Now the question is the Tobacco 
Board as it is constituted today is 
very heavily tilted towards specula-
tors, cigarette manufacturers and tra-
ders The Tobacco Board should 
•nly have Members of Parliament, 
Members of the Legislative Assembly, 
Government representatives, growers’ 
representatives and workers’ represen-
tatives. It should not have a nucleus 
body which would be taking decisions. 
You cannot expect that a tobacco tra-
der, tobacco speculator will come and 
give decision which will affect his in-
terests. It is heavily tilted towards spe-
culators, tycoons and cigarette manu-
facturers and in fact the India To-
bacco Company totally dominates this. 
T%Mg Public Undertakings Committee 
has recently made very strongly wor-
ded recommendation that no Board of 
Directors of the public undertakings, 
no member of the statutory Board 
should be private businessman beca-
use they come to grind their own 
axe. Their job is to protect their 
own interests.

Now, about presiding over these 
statutory boards I have been pointing 
out to the Government repeatedly 
that this should be presided over by 
a person who holds the highest posi-

tion in the warrant of precedence. 
You have a warrant of precedence 
well established. How can you allow 
a man subordinate to him in the war-
rant of precedence to preside over 
the meetings when the Members of 
Parliament are sitting there occupy-
ing much higher position? This is a 
contradiction. This is humiliating. I t 
should not be allowed.

Sir, I understand that you are going 
to bring a comprehensive Bill and I 
suggest that there should be six Mem-
bers o* Parliament on the Tobacco 
Board instead of three—four from 
this House and two from the other 
House. There should be M.L.As 
from the tobacco growing areas also. 
Another thing is that there is a big 
cheating. The cost of production of 
flue-cured verginia tobacco as work-
ed out by the Economics and Statis-
tics Directorate headed by one Mr. 
Ram Saran, has been done purposely 
to depress the prices and help the cig-
arette manufacturers, exporters, im-
porters and speculators. The costing 
exercise is a fraud. The Agricultural 
Commission's functioning.. . .

MR. DEPUTY SPEAKER: Are you 
correct in regard to the name? I think 
it is Ram Seshan.

SHRI JYOTIRMOY BOSU: There is 
a typing mistake there. He is Mr. 
Ram Saran.

AN. HON. MEMBER: Anyway there 
is a word ‘Ram’.

SHRI JYOTIRMOY BOSU: There
are ‘Aya Rams’ and ‘Gaya Rams’. Still 
Ram is there. This Agricultural Price 
Commission, as it has been revealed 
in the Public Undertaking Commit-
tee’s report, where cash crop is in-
volved, is heavily tilted to cover the 
interests of the industrialists. They 
are trampling the interests of the gro-
wers. Their costing exercise is 
nothing but a fraud. You go through 
the jute pricing report; you will 
know how they are defrauding the
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[Shri Jyotirmoy Bdsu] 
grower in order to benefit the mill- 
owner. In the case <>f tobacco the 
actual costing done by us shows Rs. 
6026 per hectare while they have 
shown Rs. 5383. In fact it would be 
more than Rs. 6026; we have hardly 
included the cost of burn; a burn used 
for curing tobacco will cost Rs. 10 
to 14 thousand depending upon the 
specifications and structure, the life 
of the burn, because it has to have an 
abnormal temperature; it develops 
cracks, vertical cracks; the life of a 
burn is about ten years, the cost of 
the bum, the cost of the land, inter-
est on land value which the grower 
has put in—these are not taken into 
•consideration, as if the grower will 
pay for these things out of his poc- 
Icet to enrich the India Tabocco Com-
pany and their friends so that they 
could diversify from hotel to fishing, 
leather garments and so on. Empire 
■building is going on at the cost of a 
tobacco grower. India Tobacco Com-
pany’s entire prosperity arises out of 
the robbery committed on the tobacco 
growers.

I  am glad that I was a party to 
the decision to set up auction plat-
forms. The hon. Minister must make 
sure that the Government, the Re-
serve Bank and the nationalised banks 
give full support to this. Otherwise, 
it will not be a su c c e ss . We have par-
ticularly suggested that auction 
should be regulated with the help 
of electronic clock. The dutch system 
of auction where bidding starts from 
the ceiling price and the dial climbs 
down and unless the buyer is alert 
and unless he comes with the best 
price that he is willing to pay, unless 
he presses the button at the proper 
time, he misses the bus. The present 
British system of auctioning in this* 
country of tea, coffee any many other 
things is out-dated and works against 
the interest of the growers. The 
Central Government earns Rs. 500 
crores by central excise; this year’s 
budget estimate is Rs. 463 crores. 
Tobacco growers are much exploited.

There was the devastating cyclone. 
After that, the price that the tobacco 
grower received has no parallel in 
recent history. Tobacco was sold last 
year at Rs. 1200 a quintal, this year it 
is being sold at 750—800; the variety 
of tobacco which was sold at Rs. 900 
last year is quoted this year at Rs. 
250. I have seen myself that in Nan- 
digama, tobacco is being s o ld  at Rs. 
80 a quintal, 80 paise a kilo. Flue- 
cured tobacco means 5 or 6 kgs. of 
green leaves because 5-6 kgs of green 
leaves become one kg. after curing, 
imagine the grower getting hardly 15 
paise for a kg. of green leaf tobacco. 
This will bring them a windfall pro-
fit of about Rs. 40-60 crores this y e a r  
and it is your duty to ensure that the 
consumer gets the benefit or the bene-
fit goes to the exchequer. This is a 
windfall profit which cigarette makers 
would be making out of the misery of 
the grower and it shoud not be al-
lowed to go into private pockets. If 
they are fair to the consumers the 
price of cigarette should come dawn 
by thirty per cent. It has not come 
down. The auction platforms should 
be for all varieties of tobacco in all 
the tobacco growing areas. You have 
given an assurance in the election 
manifesto that you want to protect 
the interest of agriculturists and 
therefore you are duty bound to see 
that growers interests are protected 
and that they get a remunerative 
price. Government must come forward 
to rescue them. Auction platforms 
should be set up in all the places. 
Otherwise, your promises and perfor-
mance will be just the same as it used 
to be in the previous regime.

Now, the STC is purchasing tobacco 
after the Government has taken the 
decision to buy ten thousand metric 
tonnes of tobacco. 1 would like to 
ask, why are thev not paying the mi-
nimum export price which they have 
themselves fixed? Why is it that the 
growers a r e  being fleeced? They have 
been paid much lower price than what 
t h e y  deserve. This year has been the
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worst year. On top of that, if the 
Government in the name of giving 
help, throw salt on their wound, it 
will be most unfortunate.

Then I come to cigar industry. We 
have recently been to Trichy and we 
are really surprised to see the neglect 
and the load that has been put on the 
cigar industry. The cigar industry is 
going out of existence because Mr. 
Agarwal’s Ministry has put a heavy 
excise duty on cigar industry. Cigar 
industry is entirely in the cottage sec-
tor, not even in small sector. I have 
seen cigar manufacturing unit with 
two persons and I have seen the larg-
est one with about twelve persons. 
Therefore, the Government should re-
move the excise duty on cigar and 
also insist on the public sector under-
takings like ITDC and Air-India and 
such organisations buying cigars com-
pulsorily from the cottage sector in 
Trichy. We had recently been to 
Cooch-Behar and there th e y  produce 
Metihari and Jathi tobacco. That is 
meant for chewing with pan and for 
htik&a tobacco.

They have got an accumulation of 
ninety thousand maunds which is 
worth more than Rs. 1-1/2 crores.

NAFED man was there, the Direc-
tor o f  Tobacco Research Rajahmundry 
was there. They produce the wrapper 
tobacco, the best in the country, I 
w o u ld  say, the best in the world. It is 
used for wrapping the cigars. If this 
ninety thousand maunds of tobacco 
is allowed to remain unpurchased, the 
planting season is coming, they will 
get no incentive to plant and the 
tobacco crop in that area for the 
time to come will suffer a lot. I would, 
therefore, request the hon. Minister 
to make a note of that and ensure 
that these difficulties are remedied.

SHRI P. VENKATASUBBAIAH 
(Nandyal): Mr. Deputy Speaker, Sir, 
at the outset. I may thang the hon. 
Commerce Minister for his coming to 
the rescue of thousands of fawners, 
tobacco growers in Andhra Pradesh,

when they were in great distress; not 
only that, virgenia but also the sun 
cured tobacco, which is largely grown 
in my constituency. Mr. Jyotirmoy 
Bosu haa made out a very strong co-
gent argument in favour of bringuig 
a comprehensive bill to protect the 
interests of the tobacco growers in 
this country especially in Andhra Pra-
desh. Unfortunately—it may be acci-
dental or otherwise—since the Janata 
Party tamo into sower, it is the pea-
santry and the small farmers who 
have suffered the most, whether they 
are the tobacco growers or sugar cane 
growers or growers of foodgrains, 
everywhere there is a great blut and 
the farmers are driven to sell at a dis-
tress price and at the same time, the 
consumers are not getting them at 
reasonable prices. I do not know 
where the snag lies. The middlemen 
are benefited. They are getting the 
maximum advantage of the whole 
situation. The entire peasantry 
throughout this country is very much 
in distress and they are not able to 
get remunerative prices.

I5 .it hrs.
Coming to this particular commodi-

ty, when the original Act was enacted 
in this Parliament, it was done in 
haste and it was not comprehensively 
dealt with all the aspects of tobacco. 
Of course, Mr. Raghuramaiah took 
some initiative and he was able to 
pursuade the then Government to 
enact this Act in this Parliament. 

B u t  t h a t  w i l l  n o  a n s w e r  a l l  t h e  
problems of the tobacco growers, 'this 
Act is intended for research and 
development, to help the growers to 
grow more and to get some incentives. 
But that will no answer all the 
other aspect of the matter that they 
should be able to sell their tobacco 
at a remunerative price so that they 
will be able to get some money. This 
year what happened is most distres-
sing. Cyclones have hit areas where 
Virginia tobacco is grown. In sun- 
cured jtobacco areas, the farmers were 
not able to grow other crops because 
of various considerations like hi^h
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cost of seeds of groundnuts and other 
commercial crops. So. they had to 

resort to tobacco growing. In my
district last year’s production was
•nly 16 million kg. This year it has
gene up to 40 million kg. It was un-
fortunate that there was only one 
company which was monopolising the 
whole purchase. The farmers were 
lelt at their mercy. They were pur-
chasing only to a limited extent and 
other private traders did not enter 

the field because it was a buyer’s mar-
ket this year. That unhappy position 
remained and there were distress 
sales. There w ere bandhs and de-
monstrations. Ultimately the Com- 
anerce Minister came to Hyderabad 
and was able to do something. But 
t!?at was not enough.

Mr. Bosu was telling us th a t even 
when th e  STC entered the  market, 
they were asked to purchase at the 
market price. TPhe market price can 
be manipulated according to the 
whims and fancies of the monopolists. 
Market price is not the criterion. Re-
munerative price must be th e  criterion, 
whether it is purchased by a private 
company or government agency. Also, 
whether it is STC or any other agency 
it is not fully equipped to purchase 
the tobacco. They have got their own 
shortcomings, administrative and in-
frastructural. I feel even this amend-
ing Bill is not adequate. Either this 
Bill should be sent to a Select Com-
mittee or the minister should come 
forward with a comprehensive Bill. 
This amending Bill will not be able 
to solve the entire problem. It is only 
tinkering with a small percentage of 
the problem. So, even now the mi-
nister will do well to withdraw the 
Bill and come forward with a com-
prehensive Bill or refer it to a Select 
Committee. Many things have to be 
thrashed out. This is an export-orien- 
ed commodity. About Rs. 105 crores 
• f  foreign exchange are being earned 
by exporting this commodity and Rs. 
4M crores of central excise duty is be-
ing collected. This is not an ordinary

339 Tobacco Board JULY
commodity. So, the minister should! 
bring a comprehensive Bill. Mr. Bosu 
has given an amendment with regasd 
to the setting up of a Tobacco Trading 
Corporation. But I feel it should be 
an integral part of the entire Act. 
itself, if  that can be done, I think all 
the other aspects of this commodity 
will be dealt with.

Another important matter is how 
the growers are being affected. Mr. 
Bosu did not mention about foreign 
countries which are purchasing tobac-
co from us. Among the principal buy-
ers is the USSR. From the time they 
started purchasing—not this year 
alone but even before—they have
not been willing to entrust it to the 
STC. Their middlemen are trying to 
operate it in a way which is advan-
tageous to their own party. I do not 
know whether this minister will be 
able to break this. Out of 22,000 ton-
nes covered by the protocol, STC was 
given only 1200 tonnes. The rest 
have gone to private traders. Can’t 
you persuade these socialist govern-
ment to see that the purchases they 
make are routed through STC or 
other government agencies? I would 
like to put that question to the hoa. 
Minister.

Another thing is that about the 
headquarters. Mr. Dharia, the Conft- 
merce Minuter, has said that he haa 
no intention to shift the headquar-
ters from Guntur to anywhere out-
side Andhra Pradesh. But unfortu-
nately it is not put in the amending 
Bill. Of course, I have got great con-
fidence in the assurance given by Mr. 
Dharia on the floor of the House. But 
whatever assurance he has given, no-
thing prevents him from putting it 
into this Act. What prevents him 
to say that the headquarters of the 
Tobacco Board is situated in Andhra 
Pradesh? Of course, he said that 
Guntur is not accessible in terms at 
communication. So, it may be changed 
to Hyderabad or some other place. 
But nothing prevents him from stat-
ing specifically in the Act that the
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headquarters of this Tobacco Board 
will be situated in Andhra Pradesh. 
I hope he will make the amendment 
in such a manner aa to give complete 
confidence—it is not as though we 
have no confidence in the hon. Minis-
ter, we have got complete confidence, 
but if it is not clearly slated in the 
Act, it may be interpreted in any 
manner according to the changing cir-
cumstances. So, I request him to do 
that.

Coming to the last point, I would 
request the hon. Minister that in 
regard to such commercial commodi-
ties which are export oriented. the 
growers must have some sort of an 
insurance, some sort of a security. For 
this purpose, may I suggest to him 
that in consultation with the Minis-
try  of Agriculture, why don’t they 
introduce the crop insurance so far 
as this tobacco commodity is con-
cerned? After all, it is grown in a 
very selected and limited area, there 
won't be any operational difficulty in 
putting this Act into force. Why does 
he not experiment it and have this 
crop insurance so far as this tobacco 
is concerned because it is export ori-
ented and you will be giving security 
to the farmers also?

About excise duty, there is a great 
imbalance. Regardless of the quality 
and the price of the commodity, the 
excise duty is the same. In one case, 
if the price is one rupee a K.G., the 
excise duty is working out to Rs. 4.50p.
So there is a disparity. I would 
only appeal to the hon. Minister that 
the excise duty should vary with the 
quality and the price it gets. So, X 
hope the Finance Ministry whose re-
presentatives are here, should look 
into the matter. If the farmers are 
not able to sell away their produce, 
they have to pay heavy excise duty 
br they will be prosecuted. In this 
context, I once again request the hon. 
Minister not to go forward with this 
Bill. Please refer it to a Joint Com-
mittee and if you examine all the 
aspects of the natter, about repre-

sentation, about the functioning, 
about the Chairman, his status, and 
who should head the Tobacco Board, 
all these factors have been very well 
brought out by Mr. Jyotirmoy Bosu 
and I hope that he should bear this 
in mind.

About the headquarters in Andhra 
Pradesh, about this particular section 
he must amend it even now to say 
that the headquarters of the Tobacco 
Board will be in Andhra Pradesh and 
it shall continue to remain for some 
time in Guntur and it can be any-
where in Andhra Pradesh. Of Course 
if this is done, he will be able to 
satisfy the aspirations of the Tobacco 
growers in Andhra Pradesh and also 
he will live up to the promise which 
he made yesterday on the floor 0f the 
House.

(«nrrr$fV):
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SHRI A. BALA PAJANOR (Pondi-
cherry): Mr. Deputy Speaker, Sir,
I don’t think only Members from the 
tobacco-growing areas should partici-
pate in the discussions on this Bill. 
I  think such considerations, viz., whe-
ther a person uses tobacco or whether 
it is grown in his state, should not 
be the consideration for calling a 
Member to speak. Some people are 
for chewing the tobacco, und others 
are for smoking it. I think that in 
this country, if smoking is going to 
be prohibited, thia Board also will go 
out. Mr. Jyotirmoy Bosu’s sugges-
tion was that there must be a com-
prehensive bill on this subject. I 
think the hon. Minister will agree that 
it may be referred to a Select Com-
mittee, instead of now having amend-
ed it piecemeal, and then, after some 
time, further amended. I am saying 
this for the simple reason if you see
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the Statement of Objects and Reasons, 
this Bill was passed sometime in 
1975 and came into effect on the 
1st January 1976. That means with 
hardly two years of experience you are 
finding it very difficult to work it ana 
so many difficulties have come up. I 
do not agree with the statement that 
you have come across so many difficul-
ties within such a short period. The 
Board must have been given a longer 
time to come to a conclusion. That is 
why at the outset I suggest that you 
give it some time, refer it to a Select 
Committee, or have a comprehensive 
Bill which we can discuss in a bet-
ter manner.

I have a feeling that this idea that 
because a particular State is growing 
a larger quantity of a particular com-
modity, so the headquarters of the 
Board should be situated in that State 
is not a correct principle. Tomorrow 
the Members of Parliament from UP 
may claim “we have a majority; so, 
the Parliament must come to UP”. 
This principle will lead to such con-
clusions. We view this country as a 
whole and we look at this problem as 
between grower and consumer and 
buyer and seller.

I am grateful to Shri Jyotirmoy 
Bosu for his participation in the 
discussion on this Bill. I have never 
seen Churchill smoking the cigar ex-
cept in pictures. That cigar is produc-
ed in Tiruchi. Though these people 
supply cigar to the Prime Minister of 
England, they are in a pitiable condi-
tion. This is the position of the pro-
ducers of cigar in Tiruchi, which is 
in Tamil Nadu.

Sir, since you also come from our 
side, you know that in Madras the 
Sivapuri tobacco is famous. It is grown 
in Chidambaram, Trichinopoly and 
Coimbatore. Similarly, you are tak-
ing tobacco from Gujarat for making 
bidis or to have cigars. Therefore, if 
you locate your centre at a place 
where everything is available, you 
will be concentrating it at big places, 
forgetting the small man. So, I am 
not for it.

Apart from that, may be today one 
State is growing more tobacco. To-
morrow Tamil Nadu may overtake it. 
So, a particular place must not be 
mentioned in the Act for the main-
tenance of the headquarters of the 
Board. Today Kerala is the principal 
producer of cashew and coir. But 
that should not give them the prero-
gative to have the headquarters of 
the Board in that State. In that case, 
Pondicherry, which is a small State, 
will have the prerogative for a head-
quarters in the case of Indian made 
wisky, though we have not come to 
that stage yet.

When we enact or amend an Act in 
this Parliament, we must have a 
long-range view, say for 15 or 20 
years. Now you have come forward 
with an amendment after two years 
of experience. If tomorrow Shri Mo-
han Dharia hand over this portfolio 
to some other IKinister, he will anti-
cipate some other difficulty and come 
forward with some other amendments. 
Then the amendments would fee- 
come actually bigger than the Act. Se, 
it is better to have a comprehensive 
Bill which provides for all contin-
gencies.

I do not want to repeat the point? 
made by other Members. There is the 
question of loot by private people, 
agents and middlemen. That can be 
controlled only by the State Govern-
ment.

You have referred to the auction 
platform and other things. But you 
are having “not more than two per-
sons”; that is the suggestion given by 
the Government in this Bill. I under-
stand that Rs. 100 crores worth of 
tobacco is being exported. 1 do not 
know how far my figure is correct. In 
that case, what is your percentage? 
You have stated in the Financial 
Memorandum that you will require 
Rs. 8 lakhs to set up the 'building 
for the Board and the auction plat-
form and the recurring ex-
penditure is Rs. 4 lakhs 
per year. I t comes to
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Rs. 12 lakhs in the beginning. If the 
export is to the tune of Rs. 100 crores, 
you will get Rs. 200 lakhs from that. 
Are you going to make some other ad-
ditional income? Otherwise, your 
statement is incorrect. The Minister 
has to clarify the position as to what 
is the amount you are going to get. 
That portion of it I fail to see in the 
statements attached to the Bill.

Shri Jyotirmoy Bosu made a learn-
ed speech on the subject I do appre-
ciate it because it is a question of the 
industry going to dogs, especially the 
people who are involved in the ciga-
rette industry. Mr. George Fernandes 
and other Ministers of the Janata 
Government, I am sure they are very 
sincere, want us to go back to the vil-
lages. Actually, all of us have come 
only from the villages though 
some may behave as if they have come 
from Washington or London. But if 
we consider the cigarette, dairy and 
allied industries to be small or cottage 
industries, how are we to help them? 
A Bill like this can help them also, 
and so I go back to my first sugges-
tion.

Supposing we pass this Bill today, 
it will become an Act shortly, but you 
have to contemplate this Board s e t t -
ing up a certain number of cottage and 
rural-based industries. That is the re-
ason I spoke sarcastically about 
smoking in the beginning. Under 
the Cigarette Bill—I had occasion 
to participate in the discussion on that 
Bill in the previous Lok Sabha—you 
have stated that it is necessary to men-
tion “Dangerous to Health”. But don't 
say it is dangerous to grow tobacco. 
Tomorrow an amendment may come 
saying that the Board must exhibit a 
big board in their office stating that it 
i t  dangerous to grow tobacco, because 
it is from tobacco that we get cigaret-
tes and it is dangerous to smoke.

So, what you have got in mind 
should be clear. What is your policy, 
what is your programme? I am sure 
the Commerce Minister haB a very 
definite plan in his mind. I know the 
plan was framed long ago, but he is

not coming out with it, and I also 
know why he is not coming out with 
it. I hope he will come out with a 
comprehensive plan for the future. If 
you are going to implement, it will he 
good. Otherwise, as in the case of 
hundreds of Acts which we are pass-
ing, nothing will be implemented.

SHRI K. SURYANARAYANA 
(Eluru): I do not want to take much
time ag other friends have already 
spoken, but I am a grower of 
tobacco, particularly Virginia tobacco, 
and I want that the interest of the 
country tobacco growers should also 
be protected by this Bill.

This Act was passed long ago and it 
came into force on 1st January, 
1976. We had great hopes that on 
account of the Tobacoo Board all the 
growers would be benefited, but 
things have not been to our satisfac-
tion.

Shri Jyotiromy Bosu and Shri 
Ankinudu Prasada Rao represent the 
Lok Sabha on the Board. They have 
mad© certain proposals. I would 
request the Government to give du* 
consideration to them. They say 
there is no hurry, the heavens are 
not going to fall.

In the Statement of Objects and 
Reasons in this Bill they have given 
the reasons for changing the head 
office of the Board from Guntur to 
Hyderabad, but we are not agreeable 
to that. After hearing the Minister 
in the Consultative Committee, 
several friends came to me in my area 
and district. The six coastal dis-
tricts of Andhra Pradesh grow Virgi-
nia tobacco. My district and my 
constituency is the biggest grower. If 
the Board's head office is changed 
from Guntur to Hyderabad, the small 
grower cannot go and represent to 
the Board. That is the idea of having 
the head office in Guntur that it meets 
the convenience of the growers.

It is said in the Statement of Objects 
and Reasons:

“Sub Section (3) of Section 4 of 
the Act has specifically designated
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Guntur in the State of Andhra Pra- 
des as the place where the head office 
of the Board i» to be located. Gun-
tu r is a very important centre from the 
point of view of production and mar-
keting of virgina tobacco which is the 
most important exportable variety 
grown in the country. However, this 
place has no direct rail or air link 
with either New Delhi or the capitals 
of other tobacco producing States in 
the country.” They can have bran-
ches of the Board in other places like 
Tea Board or Coffee Board. So, the 
object of this Bill does n°t meet the 
needs of the growers. The big tra-
ders who are exploiting the growers, 
have managed to shift this office from 
Guntur. The Government is very 
lenient towards the big traders. I do 
not want to blame the Government but 
the whole bureaucracy is lenient to-
wards the traders. If Mohan 
Dhariaji gives full thought to this, he 
will agree that change of headquarter 
is not at all necessary. If the head-
quarter is changed to Hyderabad, how 
will the tobacco growers sell tbeir 
tobacco and how will they go there? 
Even though you have started it 
through STC, do you mean to say 
that the growers are going to be bene-
fited? Do you mean to say that the 
entire production will be routed 
through STC? If the entire tobacco 
trade is taken over by the STC, then 
we will accept your bonafldes. Now. 
we have got our doubts that this Gov-
ernment has got lenient policy to-
wards the traders. I request the Gov- 
trnment to bring forward a corr.pre- 
hensive Bill. I support the view-
points of my friends who have spoken 

•on this Bill and I request the Gov-
ernment not to rush through this Bill 
and change this section or that. Even 
without this Act you have got powers 
to make rules.

SHRI JYOTIRMOY BOSU: I may 
submit, let this Bill be passed straight-
way. Otherwise, the Virginia tobac-
co growers In Karnataka, particu-
larly in Hansur district and auction 
platforms will be affected, because 
the next crop 18 coming very soon.

Later on, he should come with a com-
prehensive Bill.

SHRI K. SURYANARAYANA: So,
before the end of the session, he should 
bring forward a comprehensive Bill 
in consultation with the tobacco grow-
ing States and in consultation with 
the Members of Parliament from those 
states. Otherwise, I will presume 
the old bureaucracy is being continu-
ed in your regin-.e also.

I reuest you not to change the 
headquarter from Guntur because 80 
per cent of the growers are round-
about Guntur. How much time, you 
take to go from airport to city in 
Bombay? How much time do you 
take from going to city from the air-
port in Calcutta? It is three hours. 
For going to Guntur it will not take 
that much time. As far as rail line 
is concerned. Vijayawada is the best 
place «s compared to Hyderabad. So, 
it is not a good argument for shifting 
the office. Let there be some other 
argument^- for shifting the office.

Take, for example, the cooperative 
sugar factories. No officer is coming 
to cooperative sugar factories in rural 
areas. In the same manner the To-
bacco Board officers are keeping their 
camp office in Hyderabad. So I would 
request the hon. Minister to clear 
outdoubts. In the interest or the 
growers the board office must be in 
Guntur. I support the cause of small 
growers. Big traders are interfering 
in the working of the Board. To ovoid 
all these things, only the growers, 
the Central Government, the Mem-
bers of Parliament and, if necessary, 
the State Governments and also the 
MLAs may be given representation in 
the Board, not the traders.

With these words, I support the Bill 
but I  would request that hon. Minister 
to come forward with a comprehen- 

, sive Bill before this session is over.

TTO WW funrfv ( TWST ) :
a m r o  <r*srr?r f t i  (trmenr)
f ’art fV W
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«#ŵ rf % ? m  t  vOMwt
<*rte 1 ^  *  t
* f t  «R VJS $$3  f f  «ft

% IK  % C5TT?SH Vt f*5*£?T
w m z  f t  * r  fa n  *m i ^ 
,s r re  * fr 35  apt r o r  srfcur if 
*ift srlr ^tt 1 1 i t r  «*nr ^  *n: 
^TT ^T T  *3T$T W  gtr 8r I 
wrr *nnsr |  f a  jp f tt  *t 
swipr 2 5  ^srrr ?mft v r *■*<*- 
*Tta<T ^Tctt «rr *rfa?r 
3 5 **: «rrtr sr^?r * r r f t  % 1

f>F?n»ff % srm % ^ r  q r
ftfrsf ^t f r t  ’arr^rq *rr

^  <fY ?r^f tartar w  1 y rv rx  
spr rrsp ®teT s t  Trrrfcrtr gprr ur*? *r 
f  1 sr^t % farcrpff «t *rr*rf^T ir 
?n*pp ^rf^rcf f^uw V : ^fft% ■3ft

wt ?rrt^  ferr 1

?TT*fllT % ^  fffifVITt TT
^TT SBl4^*PTSffVlW «TT I 
w*m Sr & eff ffsrrc z *  IT ^trt wr^r %

?rtnrif» r «r^ w ^ t w r r r  
*nrr vftx <tt ornrr
w  i ^ren:^rtfff%?n5r sm Vvfesnf 

»fTr^crftr»f.'TO w#  
*nc ?r^f 1 *  «rr*Fftar ^  If

*ft*tt wnpirr j  f*P f%?sn®ff ^1 
3ft yfe^rr ^ f f  ^rt t f r w f t  *ffV
?nre*rr |  w f  5^, «nrt «rr
sftHffnr o st r t  ^ r  ft?r
fr ̂ nc*n% % % ?, t  xns^nct
^  WF<R ^  I 3R5 ̂

N f ft? ctrtt*p #<ft
W?fV {jt T̂ V ^  | !J'jffq»<4>'<,
3T %rrfe ?nfV w «pf ^  cmrw v t  
vcft ftffV ^ 1 7 1  ^  sfn&f%n
wrpff JfffT ftrr nq I , fwr̂ ETFff % SlWt 
* f\  vfe$nt m  »r? t  aft

*rnj*r 1*f  iprr^ *n̂ t t h t j t  
(•h i î arrfw w )  *fft VflPWT 
i t  r̂pfTz- *r arpprfanpeft |  u rfe
m  13 ?TW t o  frr«prT v t  ir
cTMTTV TT fjRST % WV T̂ ftTSRTT ^
^rf^T frnr ?t  v t <nc M
?rsr«p *r

FnTprT *ptt ^ *r fV
fiwniff ^  gf^rsrr % f?r^ *rrf ««r 
r̂rzr jtr  f  i <r t̂ m  3Ft 

% fart? ^fftt «*r?R«rT ^  «fV, f ^ r  #  
^cT *|v̂ rT?T jsn 1

*Tf 3hp t  fa  *rr«T t fm S ?
W ^5T ®FT & W w
^  ?TTT % ^?nrr V^TT
^Tg'»rr f*F ^ f » T  w r m r  «f> w t ’t -  

Ŵ cTT <fTT %<a% ffT, WT ?TTW 
«tV im r  «m1«r4> « ftf^ , ?nf«p srjrr 
^  ^  yfsHrsxfi «fft »ft ^
f«jnir «nr ?nlf 1 stpt r̂ ai^r w rm  
5«PTJnFrfWT % f^TTT wt
»PK?n | ,  «^wpft ^jswt | ,  f»r 
€«ff % % wr i(t vk

? n w  t | r  |  t
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ijWTfi % STR1 «PT 3T̂ cf
wretffr t  1 5ft<rr?r
^  w ^ i i  % *rN£ t-q-? 27
fir«n*r* 1 9 7 6  *rr “firsrifa

wfffrt 1 9 7 1  *r 1 4 . 5  ®pr
3 JRTT& f f f f ,  1 9 7 2  *T 1 6 . 1 f f f  T l ,

1 9 7 3  *r 1 4 . 8  srrar *pt, 1 9 7 4  *r 

1 8 . 4  *rrar «pt *rft: 1 9 7 5  if 

2 0 . 7  *rr<sr w r ^ T  fsrr 1

*r<?pn: *pt irw sjfr f f ,  

wrw -ix  w  fiwrwf gfasrr w> fa*r,

ftprflTflfr % fa^rsr % art w,?m
^rrfftr «tt, ^  siflf M r  *m\ i *f 

^T^FfT %■ *mr? *??rr r̂f̂ =rr % %  *r °£T 

t s - * r f a *  % ?rr*r ^nrer ^  

«mi ̂ 1 r̂r srffrfnfar^ ^ r t  ^%rr «n, 
fa*rr?fT tfrr ?rm % ?wrc*ff *n 

afi arfaMsr^ =*iferr ^  ^  ^  
f  r 1 w m  fr srrfa* w ? -  s-sr w x  
i* if ^flrn fa cra n ft *r?crf, erfa?T 

^ r f T ^ r ^  it ur srqrnT Ti*rfsror gr.'ftTcr, 
fa q if  5T?t *  JfTT Ifftpp ?1 SffepT

gfarsir sflY 0.7 *t?f, ^n^rr ^;fe-
;t i w  fiprr srr *ra; 1 <r* fa sR

g'ifa-.T, rrrfa; fa ffR i qrr,
«Tg?r tF T * 5,*<nfr If ?mrT^^i5t ^ s r r  

t |  f ,3 n ‘* f rrrf; fff fifWT tfr 3»7 S% I

t t  sfr sr.;sf*r»r .wrr 

|5 r r  «rr, s t *t : t  *rr<T arr s j t i^  

f W  ^7 *T fSvTRT ^T^TT g. ^
*r* wr«<r stt ^ ;tt |  1 #' ^r?r?n
gj f a  *T «$T %?SPT 5vT ^5 T  JfTT

srr«T ^  Tlrwrr-afR' 1 ?f?r n\
vtotm v z t  %• *r| f ,  spa ^ r

| - 4 t t  ( %  gfr * f r  | f  | ,

r̂V wi^fT ^7 % tsitr 
ft»T ^rraT  ^rnr, cnf% %
^rrr-Tt^ f% m  *f 3fr T c w m f t

*m*m t o  i w i  fc» ?%%x %
,* r k  wt<ff «Ft w *r f*rfT i #  

wrwr fTTciT i  f a  *faf)r afV %* «tt

fsRTT wr^f *f*frsr$r
jprf ^ s m  1

SHRI P. K. KODIYAN (Adoor): 
Mr. Deputy Speaker, Sir, I feel that 
the proposals ir.ade by the Govern-
ment through this amending Bill are 
of a piece-meal nature. The main 
problem that confronts the tobacco 
growers is the steep fall in prices of 
their produce and the lack of proper 
machinery to purchase tobacco at 
reasonable prices. Just now, the hon. 
Member Shri Jyotirmoy Bosu had 
pointed out how the tobacco compa-
nies both Indian and foreign, had 
squeezed the tobacco growers. There 
are several methods for doing it. I do 
not want to go into details. They de-
liberately delay the purchasing opera-
tions. Secondly, they refuse to lift 
all the stock. Thirdly, they fix lower 
grade even for higher grade of tobacco 
and offer very low prices. As a re-
sult of this, the tobacco growers, this 
year, especially the small growers have 
been forced to sell their produce at 
throw away prices. This year the to-
bacco was soiling at Rs. 350—400 less 
than the price at which it was sold in 
the previous year.

Under these circumstances espe-
cially in the absence of a purchasing 
machinery, the tobacco growers are 
forced to resort to distress sale. Not 
only tobacco growers but the peasants 
engaged in the production of other 
commercial crops also like cotton and 
jute are suffering like this. There was 
a steep fall in the price 0f cotton. 
At the moment when the p e a s a n t s  re-
quire remunerative priccs and they 
are forced to sell their produce at 
throwaway prices, at that critical mo-
ment the government machinery fails
to intervene. That is the main point 
I want to bring out here. Now the 
hon. Minister has asked the STC 
to enter the market and purchase the 
tobacco from the growers. He had 
asked the STC t<> enter the market 
some months back. But they did not 
accept the suggestion in the beginning 
and after having accepted the sug-
gestion, they deliberately delayed 
entering into agreement with the co-
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operative societies concerned. The 
growers and particularly small grow-
ers cannot hold back their produce for 
long. So, by the time the Govern-
ment machinery intervenes, they 
would have been forced to sell at 
throwaway prices. Therefore, the 
very purpose of intervention by a 
government agency was scuttled, that 
purpose was defeated. And what is 
the guarantee, I would like to ask 
the hon. Minister, that in future, the 
STC or other governmental agencies 
which are entrusted with this job 
would rush to the aid of the growers 
at the critical moment. That is what 
has been lacking all these years, whe-
ther it is jute or cotton or tobacco.

I would like to request the Hon. 
Minister at least now to instruct the 
State Trading Corporation to purchase 
all the stocks lying with the pea-
sants—both FCT variety as well as the 
various kinds of country tobacco. I 
■would also request the Hon. Minister 
that the country tobacco should be 
brought within the purview of the 
operation of the Tobacco Board.

I would also like to request the 
Minister to explore the desirability or 
the feasibility of the Tobacco Board 
itself entering the market, by hav-
ing a trading wing in the Tobacco 
Board, if the proposal to have a sepa-
rate Tobacco Trading Corporation is 
not found feasible. This will help, 1 
think, in eliminating the middleman 
from the market.

I would request the Hon. Minister 
to take necessary steps to provide all 
necessary and timely help, financial 
as well as technical, to the Tobacco 
growers. Representation on the To-
bacco Board, as it is contituted today, 
is heavily tilted in favour of the to-
bacco industry and traders. Out of 
the 21 Members of the Tobacco Board, 
I  think only three represent the far-
mers. The Tobacco Board itself has 
l>een constituted primarily with the 
aim of helping the growers and yet, 
they are the section which is least re-
presented. 1 would therefore plead

with the Minister to consider the pro-
posal that tobacco growers and parti-
cularly small growers, i.e., those who 
are cultivating one acre or two acres, 
should be given more representation. 
I agree with the suggestion that more 
MPs and more MLAs should be taken 
in the Board but along with that 
more farmers also should be taken 
and at least 50 per cent of its repre-
sentation should go to farmers who 
actually produce tobacco.

Now, coming to the suggestion made 
in the amending Bill regarding shift-
ing of headquarters, I am sorry to 
remark that the arguments put for-
ward by the Hon. Minister for 
shifting the headquarters at a future 
date from Guntur to some other place, 
are flimsy. I never thought that the 
Minister would come forward with 
such flimsy and silly arguments—as 
if the main troubles in cultivation 
were due to the location of the head-
quarters of the Tobacco Board in a 
place called Guntur which is away 
from the main railway-line and away 
from the airport. The Board, as I 
have already pointed out, is for the 
benefit of the growers. So it is im-
material whether or not the head-
quarters is located at a place having 
air-links and rail-links. Do the grow-
ers, the poor farmers, want to go to 
the headquarters by plane? This is 
only in the interest Qf the bureau-
cracy; the bureaucracy wants to be in 
a capital city where all facilities are 
available—like three-star or five-star 
hotels—and where there will be no 
prohibition also. I am sorry that the 
Hon. Minister was So much carried 
away by the arguments of the bureau-
crats who want to enjoy themselves 
at the cost 0f the farmers.

SHRI P. RAJAGOPAL NAIDU 
(Chittoor): Sir, instead of doing good 
to the farmers, the Government have 
done a great mistake. They have 
landed the farmers in trouble and 
they have taken measures which in-
directly helped the traders. The Gov-
ernment introduced the voucher 
system and the check system so that 
traders may be controlled, but the
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Government has not thought of the 
strength of the vested interests and 
the traders. They retaliated, and the 
Government had to come down and 
compromise with them, at least tempo-
rarily. Tomorrow also it may happen: 
rather it will certainly happen—and 
again they will retaliate. Therefore, 
what I would say is that unless there 
is competition and unless Government 
purchases tobacco through STC to the 
extent of at least 25,000 metric tons, 
it ig not possible to compete with these 
traders who have financial strength.

The other thing is that, while 1 am 
glad that the Government has given 
thought to the suggestion of install-
ing auction platforms, I would like to 
say that if auction platforms are 
established, there must be infrastruc-
ture also—that is, warehouses and 
branches of banks etc., so as to help 
the agriculturists. When they get the 
tobacco, they have to put the tobacco 
in warehouses. The banks have to 
help them by giving loans so that 
they may have the capacity to hold 
on and sell tobacco at their will.

There is another thing. Now there 
Is a difference between the farm grad-
ing and t h e  export grading. There 
should not be this dual grading. Farm 
grading must be accepted and recog-
nised as export grading. For that 
purpose, the Tobacco Board must be 
empowered to have grading centres in 
the villages and t h e  farm grading must 
be simplified and must be rccognised 
as export grading.

The Tobacco Development Council, 
Quality Control Department and Re-
search and Development Institute are 
established separately. If they are 
merged with Tobacco Board, and if 
the Board, is empowered to discharge 
all the duties and functions of these 
organizations, the work will be pro-
perly coordinated and there will be 
better functioning.

At present, as my hon. friend has 
already said, there is no proper rep-
resentation of the farmers on the 
Board. The percentage of their rep-

resentation must be increased. Not 
only that, the Chairman must be a  
farmer, because it is only a farmer 
who can protect the interest of 
farmers.

With regard to the price, the STC 
has been asked to buy tobacco at m ar. 
ket price. The market price may be 
very low, therefore, the STC must be 
commanded or ordered to buy tobac-
co at remunerative price fixed by the 
Government.

MR. CHAIRMAN: Please try to
conclude now.

SHRI P. RAJAGOPAL NAIDU:
I would like to make one more sug-
gestion. Curing process is a compli-
cated one. A new process has now 
been found out by Prof. Chou of the 
Agricultural Research Station, 
Washington DC. As per his experi-
ments, even the small leaf can be cur-
ed and it will have very good colour. 
It is, therefore important that we 
should get the results of this experi-
ments and make use of the new pro-
cess in our country also.

MR. CHAIRMAN: You are going
outside the orbit of the Bill; please 
confine yourself to the Bill.

SHRI P. RAJAGOPAL NAIDU: 
With regard to  tha headquarters I 
would request th e  hon. Minister to 
come with an amendment as per his as-
surance that it will be located in An-
dhra Pradesh and nowhere else. That 
is all I have to say.

MR. CHAIRMAN: The Minister.

SHRI VAYALAR RAVI: I want to 
ask a question.

MR. CHAIRMAN: This is a pro-
cess to start a speech. Will you please 
resume your seat?

SHRI VAYALAR RAVI: It is just 
a simple question.
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MR. CHAIRMAN: You can speak
in the third reading. I would re-
quest the hon. Members not to be 
frivolous when the Minister is replying 
on a serious subject which they have 
raised themselves.

THE MINISTER OF COMMERCE 
AND < IVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA) : I am grateful to the hon. Mem-
bers for their contribution and at the 
outset I  would very much like to say 
that I would have been pleased to 
bring a comprehensive Bill before the 
House because the present Tobacco 
Board Act empowers the Board to 
look after the Virginia tobacoo and not 
the other tobacco like the country to-
bacco.

Out of a total production of 430,000 
tonnes in our country, the Virginia to-
bacco produced is of the order of 95,000 
tonnes and in case we want to expand 
the activities of the Tobacco Board, 
we shall have to change the very 
structure of the Tobacco Board as it 
stands to-day. And for this purpose, 
this House will be happy to know 
that I have already constituted a com-
mittee to go into the various aspects. 
The terms of the experts group are 
as follo'ws:

“ (1) T0 make an assessment of the 
total domestic as weU as the export 
demand for bidi tobacco an'* other 
types of non-virginia tobacco dur-
ing the Sixth Plan period and to 
recommend on that basis *he pro-
duction targets for different types 
of non-virginia tobacco and also the 
areas to be put under such tobacco 
in various States yearwise during 
the Sixth Plan period,

(2) To examine the present sys-
tem of marketing and processing of 
bidi tobacco and to recommend mea-
sures which would improve the 
marketing system so as to ensure, 
inter alia, that the growers receive 
a  fair price for their produce and 
also to receive payments in cash.. . .

SHRI P. VENKATAS UBBIAH: 
oes it include bidi tobacco?

SHRI MOHAN DHARIA: Yes, it 
Includes.

In the same context, the Gorup will 
also examine the feasibility * intro- 
during h system of standard grades 
either at the farm level or at 4he stage 
of marketing of the processed bidi to-
bacco.

It will further examine th« feasi-
bility of introducing a system for re-
gulating effectively the marketing of 
bidi tobacco either through auctions 
or otherwise.

To examine the credit requirements 
of the bidi industry for purchase of 
bili tobacco and to recommend an ap> 
propriate credit policy for the purpose.

They will also examine the cost 
structure of the bidi industry with a 
view to determining the capacity of 
the industry to pay for the bidi to-
bacco of the different types, +he price 
of Tendu leaves and the incidence of 
the excise duty.

The Group will also recommend a 
representative wholesale p ike for 
bidis which could form the basis for 
working the fair price of the bidi to-
bacco after considering the cost of 
production of bidi tobacco and the 
incidence of cost of bidi tobacc0 in 
the bidis.

It will be open to the Experts’ Group 
to constitute one or more sub-groups 
as it may consider appropriate.

The Experts Group shall submit its 
report within a period of six n onths.”

Regarding the composition of the 
Experts Group, Mr. Kaul, the Addi-
tional Secretary is the Chairman and 
we have several experts on the group. 
Here I have suggested to Mr. Jyotir- 
moy Bosu to discuss with * if one 
or more experts can be adled for
which I  have no objection. . .

SHRI P. VENKATASUBHIAHr 
Members of Parliament should also be 
included.
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SHRI MOHAN DHARIA: That 
could be done. I . am preparei to dis-
CUfS.

SHRI P. ANKINEEDU PRASADA 
RAO (B apatla): T here is ano ther va-
r ie ty  of tobacco. S un-cu red  tobacco 
ait'l no t flue-cured  tobacco. I w an t 
to  know  w hether it w ill also be cov-
ered  by  th is export group.

SHRI MOHAN DHARIA: I t w ill
cover all types of tobacco except Vir-
ginia tobacco. I know  w hat the  
hon. M em bers says and I w*’l include 
th a t also.

SHR I JY O T IR M O Y  BOSU: W hy
do you exclude V i r g i n i a  tobacco?

SH R I M O H AN  D H A R IA ; r not 
excluding. The Tobacco Board is 
tak ing up that thing.

SH RI JYOTIRM OY BOSU: T th ink  
i t  is b e tte r  to  have a  com prehensive 
jo b  done because it is very  v ita l thing.

SH R I MOHAN DHARIA; T e n  p r e -
p ared  for th a t suggestion ^ fo ,

MR. CHAIRMAN: I th ink  instead
of in te rru p tin g  th e  M inister a t  every  
stfrgc., if you all no tfi down your 
points, you can ask  fo r -clarifications 
a t  the end. O therw ise, th is w ill not 
help the  process of debate.

SH RI MOHAN DHARIA: I nm p re -
pared  to tak e  th e  w hole of the  tobac-
co into consideration by th is E xperts 
G roup. I t  is on th e  basis of th e ir  r e -
com m endation that w e can havo a 
comprehensive Bill.

36.00 hrs.

Then tho House can ask me—-why 
<Iiig haste? T he reason is obvious. 
A s w as s ta ted  by m y f r ie n j  SLii 
.Jyotirmoy Bosu who is also » M em ber 
of th e  Tobacco Board, th e  preaeot A ct 
rJoes no t em pow er th e  Tobacco Board 
to Jhave its  own auction p la tfo rm s an d  
to have that authority of auctioneer-
ing. Under the circumstances if 
that authority is not given and if the 
boar* is not empowered, i t  will not

be possible for us to re n d e r  justice  
to  th e  producers rig h t from  th :  n ex t 
season w hich  is to  com m ence w ith in  
these tw o  o r th ree  m onths. U nder 
th e  circum stances if w e delay, w e shall 
be losing one m ore year. I h e r e -  
foie, I m ay appeal to  th e  House^ 1 
do accept, I do concede th a t th* com-
prehensive B ill is v e ry  m uch neces-
sary. B u t in  the  m eantim e to  tak e  
p ro p er care  of th e  v irg ina  tobacco 
and  em pow er th e  Tobacco B eard , this 
B ill w ill be helpful.

M adam , it hag also been sta ted  here 
w hy represen tation  has been g’ven to  
G ujarat. I would like to again clarify  
tLe poin t th a t out of th e  to ta l p ro -
duction of tobacco-----

SHRI P. VENKATASUBBIAH 
vN andyal): W e have no quarre l.

SHRJ MOHAN DHARIA: I would
lik e  to  n a rra te  th e  figures of produc-
tion:

A nd h ra  P rad esh  1,33,500 tonnes of 
tobacco in  1976-77

G u jara t 1,64,000 ”

K arn a tak a  25,700 ,r

So fa r  as o ther S tates a re  concern-
ed  th ey  produce less th a n  20,000 to n -
nes. So, n a tu ra lly  th ese a re th e  th ree  
big S ta tes and  th e  rep resen ta tion  has 
been  given to  A ndhra, K arn a tak a  and 
G u jara t which produce th e  highest, 
th e re  is no perm anen t represen tation  
to G u jara t.

So fa r  as o ther S ta tes a re  concern-
ed, they  are  also having rep resen ta-
tion b u t only by ro tation . In  case 
vve say th a t every  S ta te  should be 
given represen tation , th e n  th e  Board 
Itself w ill becom e bulky. I t  is u nder 
these circum stances w e fe lt i t  is 
necessary th a t th is in justice ■* ‘m id  be 
cured. So, th a t is the reason w hy  
G u ja ra t h aa been  incorporated  as a 
permanent representative.

A suggestion has been made regard- 
ing the prices to be paid particu-
larly this year by the S.T.C» Two
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I would very much l&e the Tobacco 
Board taking up extensive activities 
in Research and Development.

In that context, if some funding is 
necessary, that could also be taken 
care of.

Then, some hon. Members made 
same references to the middlemen. 
Madam, this whole system of auc-
tioning through platform is meant to 
give better prices to producers. . .

SHRI JYOTIRMOY BOSU: And
p r o m p t  p a y m e n t ,

SIIRi MOHAN DHARIA: Because
c l the active involvement of my 
friend, Mr. Jyotirmoy Bosu, the Board 
has taken a decision to introduce the 
system. Under the voucher system, 
payment is made through the cheques 
and naturally the payment goes to the 
pioducers, to the growers, and nobody 
else. That is the best system which 
has been introduced. I can assure the 
House that even though this time we 
had to find out some practical ways of 
doing it, from next time onwards, this 
voucher system will not be allowed 
to be disturbed in any way, and we 
shall not be bullied in any way, and 
this system will operate, came what 
may.

It has been stated by many hon. 
Members that there has been a mono- 
poly hold. It is very much true. 
There are a few companies having a 
monopoly hold. They have their own 
agents. Naturally, it is the producers 
who are worst sufferers. From the angle 
of the Government, we would very 
much like the Tobacco Board to be 
alert.

Wherever possible, efforts could be 
made to effect purchases through STC, 
through NAFED and other Marketing 
Cooperatives. This shall be our end-
eavour also. I would in this connec-
tion wake an appeal to the Members 
who are coming from that area. Why

should It not be possible for us to have 
the cooperatives of the producers and 
the growers? If such cooperatives 
come up, whatever reasonable cre-
dit requirements they may need, 
may be taken care of. Finance 
will not be lagging in this respect. 
Let them come forward with these 
various cooperatives and I shall be 
happy to make my purchase from 
them. I shall ask STC to make pur-
chases from these cooperatives of the 
producers and from nobody else.

SIIRi JYOTIRMOY BOSU; Or, 
through the Tobacco Trading Cor-
poration.

SHRI MOHAN DHARIA: The
State Trading Corporation is there. 
Even then, it is not enough. These 
Corporation may not be enough un-
less and until the producers are hav-
ing their own cooperatives because 
these Corporations may also be depen-
dent on some agents. Therefore, I 
would like the hon. Members to 
take interest.

A charge had been levelled that at 
the time of the election of the Vice- 
Chairman, Mr. Sivayya was defeated 
by one vote and pressures were ex-
ercised. I would very much like to 
enquire into this matter and those 
members who are involved, after the 
enquiry, if the charge is established, 
shall n o t ___(Interruptions).

MR. CHAIRMAN: Will you kindly 
allow the Minister to continue un-
interrupted because there are large 
number of members wanting to put 
questions?

SHRI JYOTIRMOY BOSU: I  am 
basically a very kindhearted man.

MR. CHAIRMAN: Well, unfortu-
nately, that is not displayed here.

SHRI MOHAN DHARIA: Madam, 
Chairman, I was saying that such 
members who are involved—if it is 
established through the enquiry— 
shall not continue on the Board. If 
I  am to scrap this Board I am prepared 
for that. Put, such members cangpt 
have any place in that Board.
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SHRI P. VENKATASUBBAIAH: I 
am  on a point of order. This is ?bout 
Shri Basu’s allegation and the Minis-
ter’s reply to it. He mentioned certain 
names.

MR. CHAIRMAN; The Minister has 
not mentioned the names.

SHRI P. VENKATASUBBAIAH:
Mr. Bosu had mentioned certain names 
and he mentioned the name of °ne 
Mr. Appiah; he played a part in all 
these things.

I would like to bring to the notice 
of this House that when allegations 
are brought forward, there must be 
due opportunity given to thp Members 
who are not Members of Parliament 
and they must be able to defend 
themselves.

MR. CHAIRMAN: Mr. Venkata-
subbaiah, the point is that a reference 
was already made. The Minister has 
not referred to any name. I do not 
know whether you raised any objection 
a t that time. The Minister said, as I 
could understand it. that whatever 
allegations have been made, he will 
look into them. He has not men-
tioned any name. He has mentioned 
the general allegations that at the 
time of the elections, pressures were 
brought; he will investigate into the 
matter.

SHRI P. VENKATASUBBAIAH: 
What Mr. Bosu said is this.

SHRI JYOTIRMOY BOSU; I am
on a point; of order.

MR. CHAIRMAN: Kindly resume
your seat. The matter is over. The 
Minister will continue.

SHRI JYOTIRMOY BOSU; I have 
to make a  submission. I have given 
prior notice yesterday under the 
appropriate rules that I shall be nam-
ing those persons and these are the 
allegations. (Interruptions)

MEL CHAIRMAN: Mr. Bosu, you 
were not interrupted. What you had

said in your speech has gone on record* 
You are not to go on repeating your-
self. The Minister may continue.

SHRI MOHAN DHARIA: Madam,
Chairman, a suggestion has been 
made by Mr. Bosu that instead of the 
present system, British/English system 
of auctioneering, we should have 1he 
Dutch system—if I have understood 
him, he referred to the electronic 
Dutch system— and I shall certainly 
refer this matter to the Experts Com-
mittee again. I would ask them to ex-
amine whether the Dutch system is 
more convenient and it is more in the 
interest of the country and in the in-
terest of the producers. I shall get it 
examined.

SHRI JYOTIRMOY BOSU; He has 
taken a decision that we shall have the 
Dutch system. We have electronics 
but each one will cost Rs. 30,000 if it 
is a Dutch system of auctioneering.

MR. CHAIRMAN: What is your point 
of order, Mr. Bosu? Which point of 
order are you raising . You are talk-
ing of the decisions, discussions in 
the Tobacco Board etc. Under what 
rule are you raising your point of or-
der? Please take the Book.

SHRI JYOTIRMOY BOSU: Under
Rule 376.

MR. CHAIRMAN: Will you please
read that out? There is no point of 
order. Mr. Bosu, will you please take 
your seat?

SHRI JYOTIRMOY BOSU: I shall
do so.

MR. CHAIRMAN: There is no point 
o f  o r d e r .  T h e  M i n i s t e r  w i l l  c o n t i n u e .

SHRI MOHAN DHARIA: A refer-
ence has also been made to the ngar 
industry. The whole world is nware 
that Cuba has played miracles. If it 
could be done by Cuba why not by our 
country. In this respect it has been 
suggested that some concessions In the 
present tax structure be given. I  
have already taken up the matter with
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the Finance Minister with a view to 
develop cigar industry. It is a cottage 
industry employing two, three or five 
persons. To encourage this industry 
whatever concessions are possible to 
that extent the Government shall make 
its endeavour in giving those conces-
sions for the development of cigar in-
dustry.

M r. Chairm an, w ithout nam ing the  
co u n try  a refe rence  was m ade th a t  out 
o f 20.000 tonnes of tobacco pu rchase! 
from  our country hard ly  1,200 or 1,300 
tonnes w ere purchased from  STC ard  
the rest was purchase from  private 
companies. This is very much true  and 
I have taken up the m atte r w ith th? 
representative of the  concerned coun-
try  and lhoy have assured me th a t they 
will very much like to re-consider 
about it. Here the whole question is 
th a t the whole world is competitive. 
B razil is com ing up  w ith  its ow n to-
bacco a t a m assive scale an d  u n d er the  
circum stances w e would like to  expand  
and diversify  our m arkets and w here-
v e r  w e can sell ou r tobacco th a t should 
be our m ain concern.

Giving rem unera tive prices to the 
p roducers and then  to  have m ore and 
m ore m arkets in the  world is  the m am  
crite ria  and it  is w ithin these p ara-
m eters I w ould lik e  to  w ork. B ut I 
can assure the  House th a t w herever 
it is possible to get be tter prices to 
o u r producers and if we are  to -utilise 
o u r diplom atic channels fo r  th a t  th ey  
shall be utilised.

SHRI DINEN BHATTACHABYA 
(Seram pore;: Including China.

SHRI MOIIAN DHARIA: Of course. 
A suggestion w as m ade if we could ex-
port o u r tobacco to  C hina on  th e  con-
dition  tha t som e articles shall i-ave 
to be purchased from  th a t country, 110 
sooner th e  suggestion w as received by 
me im m ediately I have  asked the  cor- 
cerned officers and divisions t0 go into 
I t  and this is now being discussed 
•gain in-between the representatives 
of Cblna and India.

My young friend  w as very  m uch 
w orried w hether i t  is likely th a t there  
would be prohibition in  so fa r  as the  
use of tobacco is concerned. I can 
assure him  th a t there  is  no such pro-
posal of having such a prohibition. 
Some of my friends, including Mr. 
Hazari, w ere under th e  im pression and 
rightly  expressed th a t the  whole of 
N orth  is being neglected. I m ust say, 
today th a t Tobacco B oard  shall have  
to expand its activities and it ‘.s very 
much true  th a t unfortunately  except 
fo r Jew years the o ther a reas have 
rem ained neglected. I have already 
instructed  th a t they  m ust take < nre 
o£ the whole of the country. Tobacco 
B oard is m eant for the  whole of the 
country and not fo r particu lar areas 
and under the circum stances if a zonal 
office could serve these needs in  a bet-
te r way I would very m uch like to h„ve 
some sort of two or th ree  cen tres t i l  
over th e  country so th a t we can Take 
a balanced care of the whole of lhe 
country. A suggestion has been m ade 
regarding the  processing un it to be 
started  by th e  C entral G overnm ent 
under Tobacco Board. The hon. M em-
bers w ill please app recia te  th a t i t  is 
not possible for the B oard to have its  
ow n processing C entre. H ere  again  
comes the  question of m obilising the  
producers. The producers a re  mobili-
sed and if th e  producers would like 
to have th e ir  own processing u n it nud 
in d u stria l co-operation  again  I  w ould 
like to  tell m y friends and I would 
like to assure them  th a t funds w ill not 
be lacking. This y ear fo r  th e  N.C.D.C. 
the  plan outlay has been taken from  
Rs. 31.0 crores to nearly  Rs. 50 ?rores. 
I have added this. I would very  m uch 
like if th is  am ount is  utilised fo r bat-
te r  progress and th a t too in the in -
terests of the growers. And therefore 
I would say th a t w herever such gro-
w ers co-operatives are  taken up e ither 
fo r processing o r  for o ther purposes, 
a ll possible h e lp  w ill com e fro m  th e  
C en tra l Governm ent. I t  is  fo r th e  hon. 
M em bers to  take  a lead and it is fo r 
me" to  reciprocate all th e ir  lead  and 
i t  w ill b e  done. T he o th e r  d ay  w h en  
I  moved th is  bill, 1 said regarding 
headquarters. I  quite very well appre-
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date the feelings of my friends from 
Andhra State and I have said there 
is no proposal today to shift the head* 
Quarters from Guntur. I have also as-
sured them that the headquarters shall 
not be taken out of Andhra State. We 
shall be coming forward with a com-
prehensive bill. The point is that it 
will look very improper to say that 
the headquarters will be somewhere 
in the Andhra State. The point is 1 
have already discussed the matter w;th 
the Members of Parliament from 
Andhra and I have told them that I 
would like to discuss with them and 
on the basis of the discussion we can 
take certain decision and accordingly 
the headquarters will be located. Hut 
for the time being there is no propo-
sal to shift the headquarters from 
-Guntur. There should be no political 
agitation or any agitation \vhat 
soever. But I would like to 
bring to your notice the feelings ex-
pressed by other Members here also 
that out of the production of 4,30,000 or
4.40.000 tonnes in the country, as the 
hon. Members are well aware, the 
production of tobacco from Andhra 
State is of the order of 1,30,000 ot
1.40.000 tonnes. Here if we want this 
tobacco exported outside then we shall 
have to give more and more emphasis 
in producing verginia tobacco in the 
country and naturally if this momen-
tum is to be carried forward and besi-
des if we want the present tobaccj 
Board to take care of the whole of the 
country and all the varieties of tobac-
co including the verginia and non ver-
ginia, country tobacco and suncured 
tobacco as was mentioned by my hon. 
Members, then in that case the whole 
of the country will have to be covered. 
And my hon. friends will appreciate 
that a place which is perhaps more 
easily accessible shall have to be chosen 
as the headquarters. Otherwise many 
areas would stand neglected. Under 
the circumstances, I can assure them 
that 1 would not like to function with 
any bias. Andhra has certainly done 
a great service to the country by pro-
ducing not only verginia tobacco but

through several research, and develop-
ment activities they have produced the 
best variety of tobacco. Ours is one 
of the best tobacco in the world it 
has been established. When Andhra 
had given that leadership this House 
cannot afford to be ungrateful to the 
state that has done this great service. 
I would not like to do that. In the 
Bill that is to be introduced after the 
report of the committee we shall lake 
care and it is on the suggestion and 
advice of the Members from Andbra 
and the Government of Andhra we 
should like to have the centre located. 
I am not exercising my discretion b.re

SHRI P. ANK1NEEDU PR AS ADA 
RAO: That clause on hej .'.quarters 
might be dropped; we can think of 
this provision when the comprehen-
sive Bill comes up.

SHRI MOHAN DHARIA: We have 
provided here: The head office of the
Board shall be at Guntur in the State 
of Andhar Pradesh or at such other 
place as the Central Government may, 
by notification in the Official Gazette, 
specify. So, we are not moving away; 
for the time being we are keeping it 
at Guntur; there is no proposal to 
move. I would like to tell my non. 
friends from Andhra that I am very 
much with them on this point. The 
only thing is that taking the whole to-
bacco product of the entire country, 
when the whole House is agreeable to 
have the office in Andhra, that too on 
your own advice, you should not insist 
that this should be changed. With 
these words I move that the Bill be 
passed.

SHRI JYOTIRMOY BOSU: One
clarification. When we visited Cooch- 
Behar about ten days ago there was 
an accumulation of 90,000 ihaund* ol 
tobacco, hooka smoking and chewing 
tobacco. Would you kindly consider 
lifting that tobacco in order to give 
relief to the grower?

MR. CHAIRMAN: Is this to be turn-
ed into question answer hour? This 
is not a clarification of the Bill. The 
time is short.
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SHRI MOHAN DHARIA: The mar-
keting federations of the respective 
.state governments will be provided ad-
equate credit facilities and they should 
come forward to purchase; the 
slate governments should come for-
ward.

*ff *hr : *™r>T??r
*r£rwr, ^  f«rntf %;t jffavc 1
$  3fr *t:r ^TFf 5*1 «fT̂T *Pf yT< 
*rn$FT?r *<«* ^ - r r  f-jfT ifa t  

%fix ŝ T’Trr tfr srrrT ^tnrrr ji-
ff. ff^TT n % SrT*! cTC'Tl'̂  Vi fa-JtcT 
¥ *T *  f  S M X « S T  SIPTfa <fT 
*ft srpT̂ r ^r^trr < fo^r, eft *ft
^T?n fo r  ft%rrr 1 vr,«r 5V »**; 
*fr<rr « fa<ri<r qr<yr tfr snq-
I*r*i«r *r 1

MR. CHAIRMAN: Is this to be tur-
ned into question answer hour? This 
is not a clarification o! the Bill. The 
time is short.

MR. CHAIRMAN: Please resume 
your seat. He has covered this point 
already. You are reopening the discus-
sion. If Members under the guise of 
clarification want to restart the discus-
sion, it cannot be done. Two hours 
were allotted for this Bill we have 
Cone beyond that. If 1 find that any 
thing said is not requesting a clarifi-
cation, I will not call on the Minister 
to  reply. The discussion has gone on 
well beyond the ambit of the Bill find 
the  Chair is being quite liberal. Please 
■do not try to stretch it any more 
because you are holding up a very im-
portant proposal: repeal of MISA. I 
do not know whether you are not in-
terested in that.

*rrcrr f w  
yftx  Wr<? 1 . .  ( « m w ) . .v x  
*rr<f? *?)• *r*r$ 1 w gfftw H vrftaff 
afrfw* 1

MR. CHAIRMAN; 1 have already as-
ked you to resume your seat. Please 
resume your seat.

Will you please resume your seat? I  
am not giving you permission. I have 
called Mr. Dabhi.

SHRI AJITSINH DABHI (Anand): 
Yesterday, in my speech I have re-
ferred to the amendment of T.P.-3 
Form. Ultimately the aim is to mini-
mise the exploitation of tobacco gro-
wers. I have suggested that a new 
column should be added in that form 
wherein the price at which the tobacco 
is purchased should be mentioned.

MR. CHAIRMAN: You should only 
ask for a clarification.

SHRI AJITSINH DABHI: I would 
like to know whether the Government 
will take this into consideration.

SHRI MOHAN DHARIA: It is being 
considered.

SHRI P. ANKINEEDU PRASADA 
RAO: The Minister has said that the 
STC is going to pay some more re-
munerative price. I would like to 
know whether it is for the growers or 
the middlemen or the STC Agents. Now 
the Tobacco is not with the farmers, 
it is with the STC Agents. I would 
like to know whether it will be passed 
on to the farmers or the STC Agents 
will retain it.

SHRI MOHAN DHARIA: It will go 
only to the producer and nobody 
else.

MR. CHAIRMAN: The question is:

“That the Bill to amend the To-
bacco Board Act, 1975, be taken Into
consideration.”

The motion was adopted.
MR. CHAIRMAN: Now we will come 

to clause by clause consideration. We 
will take up Clause 2. There is an 
amendment given by Mr. Jyotirmoy 
Bosu.
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SHRI JYOTIRMOY BOSU: I beg to 
move:

Pages 1 and 2,—
for lines 15 and 16 and 1 to 11 

respectively, substitute—
'(b) in sub-section (4),—
(A ) in  clause (a ) ,—

after th e  w ords “C entral Gov-
ernm en t"  th e  follow ing w ords 
shall be inserted , nam ely: —

“from  am ongst th e  m em bers. 
T he person so appointed shall 
be  one w ho holds highest posi-
tion  in  the w arra n t of prece-
dence” ;

(B ) in  clause (b ) ,—

(i) for th e  w ord " th ree” in  
w ord  “six’’ shall be substitu ted ;

(ii) fo r th e  w ord "tw o” the  
w ord  ' “four” shall be substi-

tu ted ;

(iii) for the w ord  “one” th e  
w ord  “tw o” shall be substitu ted ;

(C) in  clause (c ),—
(i) fo r  th e  w ord  “seven” the  

w ord  “eight” sh a ll be  substi-
tu ted ;

(ii) in sub-clause (vi), the
w ord  “and” occurring a t th e  
end shall be om itted ;

(iii) after sub-clause (v i), th e  
follow ing sub-clause shall be 
inserted, nam ely: —

“ (via) the Government
G u jara t; an d ” ;

(D) in  c l a u s e  (d ), f o r  th e  
w o r d s  " o t h e r  th»n t h e  S taies o f  
A n d h r a  P r a d e s h  a n d  K a r n a t a k a ” , 
t h e  w o r d s  “ o t h e r  t h a n  t h e  States 
of A ndhra P r a d e s h ,  G ujara t and 
K arn a tak a” shall be  substitu ted;

<E) for clause (e) the following 
clause shall be substituted, 
namely:—

**(e) not more than eight 
members to be appointed by

the Central Government from 
amongst growers of tobacco 
and workers in tobacco fielda 
and tobacco processing and 
tobacco based industries.'* (1)

I w anted  to  say th a t the Chairman 
of th e  Tobacco B oard should be the 
person w ho holds the  h ighest position 
in  th e  w arra n t of precedence from  
am ongst th e  M em bers and I have also 
said th a t instead of th ree  M em bers of 
P arliam en t, it should be six—four 
from  L ok Sabha and tw o from  R ajya  
Sabha. Then I have also asked them  
not to  tak e  people w ho have tra d in g / 
speculative in terest in tobacco in th e  
Tobacco Board. I do no w an t to have 
a confrontation w ith  the G overnm ent 
in th is regard . I w ould like the  
M inister to m ake a note of w h at I 
have asked for in  th e  am endm ent 
and act on th e  same.

MR. CHAIRMAN: Mr. M inister,
are you accepting the  am endm ent?

SHRI MOHAN DHARIA: I am  not 
accepting  th e  am endm ent. I  hav e  
taken  note of this an d w e shall ex a-
m ine this.

MR. CHAIRMAN: A re you pressing  
th e  am endm ent?

SHRI JYOTIRM OY BOSU: No.

MR, CHAIRMAN: H as th e  hon. 
M em ber th e  perm ission of th e  House 
to  w ithd raw  th e  am endm ent?

HON. MEMBERS: Yes.
Am endm ent No, 1 ioas_, b y  leave, 

withdrawn.

MR. CHAIRMAN; The question is;

“That; Clause 2 stan d  p a rt of tho
B ill.”

The motion was adopted.
Clause 2 was added to tho Bill. 

Clause 3 (Amendment of section 3)

MR. CHAIRMAN: There are two 
amendments given by Mr. Jyotirmoy 
Bosu'to clause 3.
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SHRI JYOTIRMOY BOSU: I move:
Page 2,—after line 13, insert—
“ (cc) determination of minimum 

remunerative price of tobacco for 
each region and grade on the basis 
of data collected publicly every 
year about the cost of pro-
duction which sh&ll include the 
interest on the value of land and 
interest on investment maintenance 
in barns, the minimum remunera-
tive price shall maintain parity with 
the price of tobacco nearly simi-
lar to that produced in Japan, 
Germany, U.S.A., Italy and Yugo-
slavia.” (2)

I would like the hon. Minister to 
accept this amendment.

SHRI MOHAN DHARIA: Madam,
I shall consider all these suggestions. 
But I may request the hon. Member 
not to press the amendment.

MR. CHAIRMAN: Mr. Bosu, Are 
you pressing the amendment?

SHRI JYOTIRMOY BOSU: No.

MR. CHAIRMAN: Has the hon. 
Member the permission of the House 
to withdraw the amendment?

HON. MEMBERS; Yes.

Amendment No, 2 was, by leave, 
withdrawn.

SHRI JYOTIRMOY BOSU; I have 
one more amendment.

MR. CHAIRMAN: I said “there are 
two amendments” and I thought you 
are moving both.

SHRI JYOTIRMOY BOSU: I have
■done one and I am doing the second 
one now.

I beg to move:

Pa#e 2, lines 15 and 10, for ‘Vir-
ginia tobacco” substitute— “Virginia 
and all other varieties of tobacco"
<3>

SHRI MOHAN DHARIA: Tbft
whole frame of the Act is for Virginia 
tobacco. If other tobaccos are to be 
included, the whole frame shall have 
to be changed. Under the circum-
stances, I am not able to accept the 
amendment.

MR. CHAIRMAN: Do you withdraw 
the amendment?

SHRI JYOTIRMOY BOSU: No.

MR. CHAIRMAN.- 1 shall put 
amendment No. 3 to the vote of the 
House.

Amendment No. 3 was put and 
negatived.

MR. CHAIRMAN: The question is:

"That clause 3 stand part of the
Bi]].”

The motion was adopted. 

Clause 3 was added to the Bill. 

Clause 4 was added to the Bill.
Clause 5 (Insertion of new section 

14A)
SHRI JYOTIRMOY BOSU: I beg 

to move:
Page 2,—after line 30, insert—

“ (1A) Where tobacco is sold at 
any auctTon platform established by 
the Board under the Act, the auction 
shall be through Dutch System 
using electronic device.” (4)

Page 2, after line 34, insert—
“(3) The Board may, with pre-

vious approval of the Central Gov-
ernment, set up a body to be called 
Tobacco Trading Corporation” which 
may—

(a) carry on trade and business
• in tobacco and tobacco products;

(b) engage in processing and 
marketing and manufacturing of 
tobacco products." (5)



SHRI MOHAN DHARIA: So far as 
the first amendment is concerned, it 
is the discretion of the Tobacco Board 
whether they should have auction 
through the Dutch system or British 
system. There is no need *or any 
amendment for that purpose. So far 
as the setting up of the Tobacco Trad-
ing Corporation is concerned, it in-
volves so many other issues.

SHRI JYOTIRMOY BOSU: If you 
give an assurance, I shall withdraw 
it.

SHRI MOHAN DHARIA: We shall 
consider it when we come forward 
with the extensive Bill.

MR. CHAIRMAN; Do you press 
both the amendments?

SHRI JYOTIRMOY BOSU: No.
MR. CHAIRMAN: Has he the leave 

of the House to withdraw the amend-
ments?

SOME HON. MEMBERS: Yes.
AN HON. MEMBER: No.
MR. CHAIRMAN; The amendments 

are withdrawn by leave of the House.
SHRI JYOTIRMOY BOSU: Even if 

there is a single dissenting voice, the 
amendment cannot be withdrawn.

MR. CHAIRMAN: Then, I shall put 
the amendments Nos. 4 and 5 to the 
vote of the House.

Amendments Nos. 4 and 5 were put 
and negatived.

MR. CHAIRMAN: The question is:
"That clause 5 stand part of the

Bill”
The motion was adopted.

Clause 5 was added to the Bill...

Clauses 6 and 7, Clause 1, the Enacting 
Formula and the Title were added to 

the Bill.
SHRI MOHAN DHARIA: I beg to 

move:
T hat the Bill be passed”.

379 Tobacco Board

MIL CHAIRMAN: Motion moved* 
“That the Bill be passed.’*

Mr. Ram Gopal Reddy.

SHRI DINEN BHATTACHARYA: 
From sugar he has come to tobacco!

SHRI M. RAM GOPAL REDDY 
(Nitcamabad): Madam, Chairman, if  
sugar has not sweetened the CFI(M) 
Members, I hope at least tobacco will 
sweeten them.

MR. CHAIRMAN: Please be very
brief.

SHRI M. RAM GOPAL REDDY: 
Madam, I will be very brief. Our ex-
port earnings were mainly of tobacco 
previously and now this pre-eminent 
position of India must be maintained. 
Our Prime Minister’s moral feeling 
should not come in the way. Already 
we are losing our role in the interna-
tional market and Rs. 100 crores of 
foreign exchange is not a small 
amount and that must be maintained 
because now in sugar and other thing 
our returns from export earnings are 
dwindling. So, I request the Minister 
to see that these exports are main-
tained and also he should see that the 
area under tobacco cultivation should 
not go down and the cultivators must 
be encouraged t* grow more tobacco 
and also intensify the production, I 
mean, more production in a small 
area, and this must be done.

Madam, you know that Guntur is 
a politically conscious area. Previous-
ly, when Andhra State was formed 
in 1953, to satisfy the ambitions of 
the people of that area the High 
Court was established and now, when 
once the Tobacco Board is establish-
ed there, it must not be shifted from 
there; otherwise, there will be political 
repercussions. This Guntur area a  
highly sensitive area. The literacy 
in that area is over 90 per cent. That 
is why I want the Minister to see that 
there should be no disturbance or dis-
location of this Board from G untur 
area.
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MR, CHAIRMAN: I think you 
should resume your seat. Mr. Ram 
Gopal Reddy, please don’t continue. 
These are the points that you have 
already mentioned. Pleased resume 
your seat.

SHRI M. RAM GOPAL REDDY: 
The Guntur area is the best suited for 
Vergina tobacco production. (Inter
ruptions) That is the best area not 
only m India, but in the whole world. 
That is why I request the Minister to 
(encourage tobacco growers of that 
area and there should be no shifting 
of the Board.

MR. CHAIRMAN: Mr. Jyotirmoy 
Bosu. I have called the next speaker. 
Will you please resume your seat? 
Mr. Ram Gopal, Reddy, I am on my 
legs. Will you resume your seat 
when I am on my legs? Mr. Jyotir-
moy Bosu.

SHRI JYOTIRMOY B O S U : Madam 
Chairman, the hon. Minister in the 
course of his reply has indicated 
about diversification of tobacco pro-
ducts. I would like to know if he 
would please answer—I do not know 
whether he will do so—whether he 
has any plans to produce pesticides 
and insecticides, using low grade 
tobacco and also dyestuff because this 
year the tobacco prices went so low 
that the growers stopped plucking. 
Tobacco was sold even at a low price 
of Rs. 20 a q u in t a l .  B u t  th i s  is some-
thing of a very precious raw mate- 
rail. If the Government has pow er.. . .

(Interruptions)

MR. CHAIRMAN: Mr. Jyotirmoy
Bosu wants to display his knowledge. 
There are two minutes more. You 
may continue.

SHRI JYOTIRMOY BOSU: I sit 
down. I don't like this sort of re-
marks.

M R CHAIRMAN: Mr. Kalyan
J«in.

*r$tararT, ^  ’̂ ngsrT
g fiP5*?TR flT TT fasrfcf

arTTif%«rr r̂i<ri tf 1 j? tt
|  ^ fairfar aft

t f tarrsr tsrsfaioo^ m  i.o o o m
forfsr sFT^f^rr 5n*rrr 1 

*rnr f  f in
nrasfr htVt  wrr

tr«p f?r?n fcm
^ i < t i  f  1 f S T  s f r  * r> r

Ŵ TT f, %
far?T WTTTTjfrBPT ^  5^ | i
m  sf?T f^ricT
fafasrr *fhrr ?nr T̂*rrf> m 
ti t  f.»iT sfiT
fa?TPTt *»T T̂T̂ T 5rTKT f c w  I

TTofr sq r i in^sf , s j s r r  ^ ? t i  5 ,
■jfr̂ r zm m  ft: v!
qft -^frfh?PT fein anv

*rr Trrf i  v a n  1 *r
T3i-q^ ^cTT ^ fa
Iff ?m: «nfr sn sfr<: fa^fft art
*P3fT <rv «rr q̂ Txr̂ T qf^q'-T . . . .

MR. CHAIRMAN: Kindly resume
your seat. It would not be record-
ed. The Minister will now reply.

(Interruptions) *

: snrnfcr
*Tf |  fa  ^ 5  ^

fsr̂ FT> facRT flTnT |
ftrq % srrsra $ 1 ^
jPT?TT =*T£?TT I  ?ft «Ff??lr, V( ?r>
wrTi *  ntfT ift oft 
t  tr> v ;  ^  % fa*  #*nT $ 1

f  fr  £

•Not recorded.



MR. CHAIRMAN; You have raised 
the question. He is replying to the 
question. Please listen to he reply.

SHRI MOHAN DHARIA: You are 
wrong. Your information is abso-
lutely baseless. We would like very 
much to sustain our experts, as sug-
gested by Mr. Reddy; and as far as 
the crop and cultivation of tobacco is 
concerned, we have to study what is 
the domestic need and what are the 
exports; and to that extent we can 
have tobacco growing. Otherwise 
what is the use? Of course, as sug-
gested by Mr. Bosu, it shall have to 
be considered whether such tobacco 
should be used for the manufacture 
of insecticides an<j pesticides. What-
ever it is, if he gives the proposals, I 
shall have them examined.

MR. CHAIRMAN: The question is: 
“That the Bill be passed”.

The motion was adopted.

,383 MISA (Repeal) JULY 18,

16.47 hrs.
MAINTENANCE OF INTERNAL 

SECURITY (REPEAL) BILL 
MR. CHAIRMAN; We now go on to 

next item, viz. the Maintenance of 
Internal Security (Repeal) Bill.

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME' AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
Sir, I beg to move:

“That the Bill to repeal the Main-
tenance of Internal • Security Act, 
1971, be taken into consideration.”
Honourable Members are aware 

that the election manifesto of the 
Janata Party provides, inter alia, that 
MISA would be repealed. The policy 
of the Government in this regard was 
Stated in the address of the Acting 
President t0 the two Houses of Par-
liament on 28th March, 1977, in tha 
following words:

'‘Having regard to the gross abuse 
to which Maintenance of Internal 
Security Act has been put during 
the last two years, a thorough re-
view of the Law will be undertaken 
with a view to repealing it and ex-

amining whether the existing laws 
need further strengthening to deal 
with economic offences and security 
of the country, without denying 
the right to approach the courts."

Accordingly, the matter was examin-
ed. and it was felt that if there were 
no Central laws to provide for pre-
ventive detention, difficulties may be 
experienced in dealing with certain 
serious situations. However, it was 
felt that reliable and adequate safe-
guards should be provided in the law 
to prevent any misuse. The Code of 
Criminal Procedure Amendment Bill 
was introduced in this House on 23rd 
December, 1977 with these objects in 
view; but considering the misgivings 
expressed even in regard to the pro-
visions of said Amendment Bill and 
the persistent apprehension that 
powers of preventive detention could 
be misused, notwithstanding such 
safegurads, the Government re-consi-
dered the matter.

An announcement in this regard was 
made by the then Home Minister in 
this House on 23rd March 1978. With 
the leave of this House, the Code 
of Criminal Procedure (Amendment) 
Bill, 1977 was withdrawn on 30th 
March, 1978; and a Bill to repeal the 
Maintenance of Internal Security Act 
was introduced in this House on 19th 
April, 1978. I earnestly hope that the 
honourable Members would support 
the repeal of MISA.

With these words, Sir, I move that 
the Bill be taken into consideration.

MR. CHAIRMAN: Motion Moved:
“That the Bill to repeal the Main-

tenance of Internal Security Act, 
1971, be taken into consideration.”
SHRI EDUARDO FALEIRO (Mor- 

mugao): Madam Chairman, I am af-
raid that the people of this country 
will not be able to share the enthu-
siasm of the hon. Minister at this 
moment. The people of this country 
will receive the repeal of MISA with 
mixed feelings, like the hon. Members
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